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{By Advocate: Shri M.K. Bharadwaj)
Ve sus
1. Secretary,
Ministry of Indormation & Broadcasting
Shastri-Bhawan,
Mew Dslhi.,
2. Director Gsneral,
Frasar Bharti,
Broadcasting Corporation of India,
New Dslini.
2 sundg Crginear
3. Supdg. Engineer,
CCW, Al1 India Radiag,
3th Floor, 5Suchana Bhawan,
CGO Complsx Lodhi Road,
New Dalni-110 (3.
4, Executive Enginesr,
Civil Construction Wing,
A1l India Radio, Division Ho. VY,
Kingsway Camp,
Delhi-10 503,
5. he Suptdg. Surveyor of Works 11,
CCW, A1l India Radio, vth Floor,
Suchana ABhawan,
CGC Camplex, Lodhy Road,
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{By Advocats: Shri R.N.3ingh)
CRDER {Orai)}
Heard lsarned counsel Tor the partiss.
z. The applicant has Tilsed this 0A undar 358Ction
af the Administrative Tribunals ACt, 1385 sesking
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tnat her spresentation was fTorwarded Gy Fespiondaent

nc.4  to respondent no.3 on 12,11, 2000, Thersaftter
the respondent no.2 has forwarded the same to
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nas  aisc  submitted that the letters relied upon by
the applicant are ths
supsirintendent Enginesr, Executive Enginesr and
supsrintenasnt Surveyor of works-II., Copiss of such
communications  are annexad with CA as Annexurs A-2,
5-3, Annexure A-4 and  Annexurs A5,
Howeavear, Lhe sams do Aot extend Timitaticn.
5. In my view it means that the cazse of the
appiicant with regard 1o compassionate appointment
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ent on compassionate ground and pass the

Tinal order within a pericd of thras morths

date oF receipt of a copy of aordsr, Crder
accraingly. In the meanwhile, as the applicant has
oeen engaged on casual basis, if the work of this
nature s available with the respondsnts, she shall




